
ACT No. XXV OF 1947. 
[PASSED BY THE INDIAN LEGISLATURE] 

It is hereby enacted as follows :- 

I., This Aat may be called the Indian Tariff (Amendment) Ghort title. 

2. (I) In the'pirst Schedule to the Indian Tariff Act, 1934- $ ~ f ~ ~ ~ $ f ~ ,  
[a,) in Htome Nos. 10 (1) and 11(1),-- A& X X X ~  of 

1034. 
(i) in the third column, for the word " Protective " 

the word '' Revenue " shall be substituted ; 

(ii) in the fourth oolumn, for the word8 and fig~res 
" Re. 1-8 per cwt." the word " Tree " shall bo substituted; 

(iii) the oritry,in tho lest column shall~be omitted. 

-, ( i)  in the third column, for the aord " Revenue '' 

JIROME, com- 



Z%dian Tariff (~mendment) [AOT XXV 

(g) for Items Noa. 43, 44: 44(1), M(2) and 44(3), the following Items &all be 
-8~ubstitutsd, namely :- 

(fl after Item No, 30(8) the following Items shall be inserted, namely :- 

March 31st. 11840. 

Marob 31st, 1048. 

March Slst. 1960. 

March 316t. 1060. 

Maroh SPst, 1050. 

March 31st, 1860." 

ABRASIVE PAPERS and 
rolls, coils, discs, belts, shilpes 
and tapes, made of nbresive 
paper, when imported as 
stores apart from machinery- 

(Q) of British manufacture 

( h )  nob of British manu- 
facture. 

EMERY CLOT13 nild abm- 
sive rolls, coils, discs, belt?, 
shapes and Gapek, n-.ade of 
emery clot11 o r  a combination 
of emery cloth and paper. 

(h) in Item No. 45, it1 the second oolumn, the words '%ut *xclu[ding paper 
and stationery otherwise specified " shall bs omitted ; 

... 

... 

... 

.., 

... 

... 

(i) in I t e m  Nos. 47(0), 48(3), 48(9), 49(6), 51(2), 61(3), 63(0), 03(!3), 63(10), 
63(I2), 63(15), 63(P7), 63(19), 63(21), 63(27) and 74,- 

The following SODIUM com- 
pounds, namely :- 
(a) Sodium phosphates- 
(4) of British mrmn~ifacturt~ 

(64) not of British rnanuftrc- 
ture. 

(b) .Sodi%m sulphite and 
sodium h~sulpliite- 
(i) of British manufacture 

(ii) not of British mnnu- 
facture. 

(c) Sodium thiosulphate- 
(6)  of British manufacture 

(Q) not of British manu- 
facture: 

Provided that the articles 
dutiable under this Item 
rnanufaotured in s Britieh 
Colony shall be deemed to 
be of British manufact,ure. 

WOOD PULP . 
PAPER, all  sort^, 

not otherwise 
specified. 

(i) in the third cohlmn, for the word " Protective " where~wr it ocours' 
the word " Revenue " shall be subetitnted ; 

Rs. 7-8 
per cmt. 

Rs. 11 per 
owt. 

Rs. 8 per 
Cmt. 

RE. 12 per 
owt. 

Rs. 5 per 
cwt. 

Ks. 7-8 
per owt. 

Protective 

Proteotivo 

Protective 

Protective 

Protective 

Proteotive 

' 

Protestive 

Protective 

Protective 

18  per cert,  ad valo- 
rem. 

30 per cer~t. ad valo- 
rem. 

Revenue 

Revenue 

(ii) tho entry or e i ~ t r i o ~  in the last cdurnil shall be omitted ; 

... 

... 

... 

... 

... 

... 

cent. ad 

. 

.. 

2 4  por 
cent. ad 
vako~em. 
38 per 
cent. ad 
valorem. 

30 per 

.. 

.. 

I 

( j ) i n  Item No. 49, for the words and figures " tho fabrio 
ag~ i f i ed  in I ~ I E  No. 48, 48(1), 48(3), 48(4), 48(6), 48(7), 48(9) or 

.. 

M a011 alst, ne49. 

March Jls t ,  194Q. 

N:brch 3 Ifit, 1948.'' 



6 '  

; 48110):-" in the second oolumn, and for the entries in the wooeeding oolumae 
: against the said 'Item, the following shall btr ~ u b s t  tuted, ~zsmely :- - 

the fabrics specified 
in- 
(a) Item No. 48. 

48(1), 48(4)9 48(6), 
48(7) or 48(10) ; 

(a) Item No, 48(a) 
or AB(9) :- 

The ad valoremn rates 
of duty applicable 
to the fabric of 
which the mticlo 
is wholly or mainly 

Revenne The ad valorem rates 
of duty applioable 
to the fabric of I - 
which the article is 
wholly or mainly 

The-duretion .a 
plioable to di 
fabrio of whhh 
the srtiole L 
wholly or msb 
ly made. ,, . . 

(1) in Item No. 63(2),- 

@ (s') in the second column, after the word " flat " the braokets and 
C &. words " (other than alloy, tool or spooial stoel) " shall be inserted 1 
8, 
E 
4 (di) in the third column, for the word " Proteotive " wherever it 

ocours, the word " Revenue " shall be substituted ; B 
k (iie'%') the entriee in the last colum~shall be omitted ; 
&: 
b 
g J gl) in Item No. 63(3),-- 

(e') in the second column, after tho word "STEEL" the braokets and 
words "( other than alloy, tool or special steel) " shall be inserted ; 

(ii) in the third colnmn, for tho word " Botective ',-in both p l a w  
where i t  occurs, the word " Revcnue " shall be substituted ; 

(iii) the enhies in the last oolumrr shall be omibted ; 

dm) in Item No. 63(20),- 

(i) in the second column, after the words " SrrEEL SHEETS " the 
words " other than high silicon eleotriaal s%eel sheets " shall be inserted ; 

(ii) in the third column, for the word " Protective " wherever i t  
occurs, Ghe word " Eevenuo " shall bo substituted ; 

(G) the entries i r ~  the last column shall be omitted ; 

6%) in Item 63(25),- 
fe 
&.. (i) in the second column, aftor the  words " okher than " tho words 
@\ " high oarbon or spring steel wire, " shdl be inserted ; 
F 
R* - 

(ii) in tho third column, for the word " Protective" in both plaoes 
where i t  occurs, the word " %venue " shall be gubstituted ; 

P 
F 
g (Pii) the entries in the last column shall be omitted ; 
L 
k' 
f; 
B 



4 TMicsn %riff (Amendment) 

(0) afhr Item No. 63(29) the following I t e m  shall be ingerted, name1 

1) times t h e  exr.i~e duty 
leviable fcr' the time 
being on stool ingot,$ 
produced in British I n d i ~  
plus Rs. 10 per ton, or 
10 per cent. ad valorem, 
whichaver is higher. 
plus one-iifth of such 
higher amount. 

18 times th- exoiso duty 
leviable for tne timo 
being on steel ingots 
produced in British India 
plus Rs. 39 per ton or 
20 per crnt. art valorem, 
whichever is higher, 
plus one-fifth of suck 
higher amount. 

14 times the excise 
duty leviable for the 
time being on stssl 
 ingot^ prod~iced in Bri- 
tish Ind~e., plus Rs. ?I  
per ton, or 10 per cent. 
ad vrrdorern, cvhic)~ever i c  
higher, plua one-fifth of 
such higher amount. 

19 times th- exciar duty 
leviable for the time 
b ~ i  I* 012 steel ip t~o tq  
p~oduoed ia British 
India, plm Rs. 32 per 
toll, p h s  one-fifth of tho 
total of ~iuch amounts. 

If  time^ the exoise duty .. 
leviable for the time 
being on steel ingot* 
produced in British 
India, plu8 Rs. 25 per 
eon, plus one-ath of the 
t o td  of euch amounts. 

If times the excise dnty ... 
bvinblo for the time 
being on steel ingots 
produced i n  British 
India, plua R4. 60 per 

'ton, plu8 one-fifth of tho 
total of such amounts. 

30 por cent. cad valorem. ... 

( p )  aRes Item No. 70(1) t he  followiilg I t e m  shall be inserted, namely :- 
"90(2) CRUDE ANTI- Protective 20 per -cent. ad valore~ra, 

I I 
... March 31d, 

1849. 
'JO(8) ANTE+lONY, other Protective 30 per co..t. ad valopem/ 1:: 1 . I Mamb 3l&@ 

than crude anti- / 1949." 

(q) after Item No. '91(6) tho following Item shall be inserted, namely :- 
HURRICAXC 11'7)1 t LANTERN8 

Proteotive 30 per cent. ad valorem. , I Marob 31eD. 



8. In  the pmambls and section 3 of tho Sugar Industry (Pro- Amendment of 
teotion) Act, 1932, for the figures " 1947 " wherever they ocour, preamble 
the figt~rea " 1948 "shall be ~ubstitiated. swtion 3. Aot 

XIII of 1932, 


